1o

Regd. No. CHD/0092/2009—20 11
Price : Rs. 2.70

Regd. No, NW/C1-22

Punjab (Elinuemmznt BGazette

EXTRAORDINARY
Pt:;ba‘fshed by Authority

CHANDIGARH, WEDNESDAY, MARCH 17, 2010
(PHALGUNA 26, 1931 SAKA)

LEGISLATIVE SUPPLEMENT

| Contents Pages
Part 1 | Acts
Nil
Part |1 : Ordinances
| Nil
Part 111 IDth:gatf:d Legislation

|, Notification No. GS.R7/PA.1/14/5.59/
Amd.(120)/2010, dated the | 7th March, 2010,
containing amendment in the Punjab Liquor
License Rules, 1956. . 611—627

Notification ' No. G.SR.8/P.A.1/14/Ss,3] and
32/Amd.(1775)2010, dated the 17th March, 2010,

containing amendment in the Punjab Excise

Fiscal Orders, 1932. .. 629-630

b

3. Nofification No. GS.R.9/P.A.1/14/8s.31, 32 and
58/Amd.(27)/2010, dated the 17th March, 2010,
containing amendment in the Punjab Liquor
Permit and Pass Rules, 1932, . 631-632

(hi)




PUNJAB GOVT GAZ. (EXTRA.), MARCH 17,2010 611
(PHGN 26, 1931 SAKA)

GOVERNMENT OF PUNJAB

EXCISE AND TAXATION COMMISSIONER’S OFFICE,
PUNJAB, PATIALA

Notification
The! 17th March, 2010

No. G.S.R. 7/P.A.1/14/5.59/ Amd.(120)/2010.—In exercise of the
powers conferred by section 59 of the Punjab Excise Act, 1914 (Punjab Act
No. | of 1914), read with the Government of Punjab, Department of Excise and
Taxation, Notification No. S.0.17/PA.1/ 14/S.9/2007, dated the 24th April, 2007,
and all other powers enabling me in this behaif, I, A. Venu Prasad, I.A.S., Excise
Commissioner, exercising the powers of the Financial Commissioner, make
the following rules further to amend the Punjab Liquor License Rules, 1956,
namely:—

RULES

1. (1) These rules may be called the Punjab Liquor License (First
Amendment) Rules, 2010.

(2) They shall coms into force on and with effect from the date of their
publication in the Official Gazette.

2. In the Punjab Liguor License Rules, 1956 (hereinafter referred to as
the said rules), in rule 1, in the table, under the heading captioned as “1. Foreign
liquor™—

- (a) for the existing Form L-2B and the entries relating thereto, the
foltowing Form and entries shall be substituted, namely —

«| 2B Wholesale arid retail Fixed fee Collector Collector”
vend of Imparted Foreign with the
Liquor (bottled in origin), prior
Beer imported from abroad approval
(bottled in orjgin), wine of the
upto 13.5 percent V/V and Excise
Ready to Drink Beverages Commis-
upto 20 degree proof sioner

strength, for consumption
off the premises in a
departmenta| store or
such like store.

(b) after Form L-2C and the entries relating thereto, the following Form
shall be inserted, namely :—

L-2D  Retail vend of wine and Fixed fee Collector Collector.”.,
beer, for consumption and
off the premises.
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(c) ljelow the table, *’or the e:uptmg proviso, the following proviso shall
l;:)ubshtuted, nfimely —
vided that t,he llcensas in forms L3, L-3A, L4, L-4A, L-5,
KSA L-5B, L-3C and L-12C, shall howevet, be granted by the
ollector with the prior approval of the Financial Commissioner,
qlad renewed b:.* rthe Colleftor every year.”.

3. In|the said rules, pn rule 16, in the table, after Form L-2C and the
entries relatmg,ﬁlemto the fol kpwmg Form and entries shall be inserted, namely:—

“L-2P, retail vend pfwine - The holder of a license in Form
"~ and beer, 'l?'or con- L-2D shall be allowed to sell wine
sumption off the of all types upto 13.5% v/v and
premises. | Beer imported from abroad (bottled
5 ' in origin) only.”.
- 4. In ihe said rules, f#)r rule 25; the following rule shall be substltuted,
namely :— | .

“25, (ﬁ) The amou:nt|of fixed fee and security in respect of different
kinds of llceqses, grauted under these rules, shall be as
foltows =—

Serial Kind of License Rate of annual Rate of

No. license fee (Rs.) security (Rs.)

|.  L-l (Grantand Reriewal) 1200000 15000

2. LB 9 300000 5000

3 L-1C : 100400 1000

4. L-2 To be worked out 5 per cent of
; @ Rs. 146/- per the amount of

‘ PL. on fixed license fee.

quota

5. L2A 1000

6: L2B : 300000

7. L-2C : License fee equivalent 15 per cent of

tp the fee fixed for one the amount of
ynit for the Municipal license fee.
Corporation, Ludhiana,
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Serial Kiind of License Rate of annual Rate of
Na. license fee (Rs.) security (Rs.)
8. L-2D 50000 1000
a. L-3, L4 and L-5,—
(i) for hotels having 4 or 5 400000 10000
star category cextificate;
(i) forhotels in Mu?,ﬁcipal 250000 10000
Cogporations; |
(ifi) for hotels in Mupi¢ipal 175000 16000

10.

i Il

12
13.

Councils and other areas
of the State

L-3A,L4A and L-5A,—

(i) for towns having popula- 110000

tion of one lakh or mote;

and
(ii) for other towns.
L-5B (Pub License),-

60000

(a) Independent License; and 30000 10000

(b) Supplementary License
(with L-5, L-54, L-3C
angd L-12C).

L-5C

L-SD ,~-

(i) Manicipal Corporption
and areas falling within

5 km of their outer
boundaries;

(i) Alltypes of Municipal
Councils and areas
falling within S km of
their outer boundaﬁes;
and

(iii) Other areas ofthe State

30000

50000

30000

20000

5000
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Serial Kind of License Rate of annual Rate of
No. license fee (Rs.) security (Rs.)
14, L-5E,—
{i) Mupicipal Corporation 50000
and areas falling within
5 km of their outer
boundaries.

(i) AlltypesofMunicipal 25000
Councils and other areas. -

15. L-12-A
(a) Minimum fee—1000
per license per day.
(b) Maximum fee—100004
per license per day.
6. L-12C 150600
17.  L-12E 15000 1000
1. L-13 15000 1000
19. L-14A To be worked out 15 per cent of
@ Rs. 146/- per the amount of
PL. on the fixed license fee.
quota.
20, L-52 PML
(2) Urban 30000
{b) Rural 6000
IMFL
(a) Corporation 40000
Area
(b) Other Urban 25000
Area
(¢) Rural §000

(2) Inaddition tojthg fixed license;fee, as stated in the sub-rule (1), the
following feep shall also be charged :—

(a) an extry ligense fee of rupees four per proof litre on Punjab
Medium Liiquot ;
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(b) an extra Ii):cnsr: fee on Indian Made Foreign Liquor, as
prescribed prd;er rule 36-A;

(¢} an additmnal license fee at the rate of rupees five per proof
litre on Punjab Medium Liguor and rupees six per proof litre
on Indian Made Foreign Liquor ; and

(d) special licepse fee at the rate of rupees six per proof litre on
hath Pun jal',i Medium Liguor and Indian Made Foreign Liquor.

Theabove lewes on Indian Made Foreign Liquor and Punjab
Medium Liguor ﬂmli be chasged from L-1 and L-14A licensees,
respectively, at the time of issue of permits.

(3) The L-2 and L-14A licensees, shall be liable 1o pay the extra license
fee, additional license fee and special license fee, at the prescribed
rates by the 25th |day of March, 2011, on the total quota allocated
1o them even if, the total fixed quota of Punjab Medium Liquor and
Indian Made Foreign Liquor is not lifted by the prescribed date. The
additional license fee and special license fee shall be deposited in the
State Exchequer, and the same shall be rreated tgwards Dedicated
Fund for Educat:qn and for Social Security.”.

S, In the said rules, rufle 29 shall be omitted.
I
6. In the said rules, far rule 30, the following rule shall be substituted,
namely:—

“ 30 The fixed fee ﬂ}r licenses in Form L-3, L-3A, L4, L-4A, L-5,
L-5A, L-5B, L-5C, Lﬁi L-7. L.-8, L.-1 {Canteen Store Depot), L-12B
and 1.-12C, shall be as under:—

{a) For a license in% (a) four lac rupees for hotels, having
Forms L-3, L4 4 or 5 star category certificate ;
and L-5 (b) two lac fifty thousand rupees for

hotels in Municipal Corporations;
and

(c) one lac seventy-five thousand
rupees for hotels in Municipal
Councils and other areas.

In addition to this fee, a
security of rupees ten thousand
in the shape of National Savings
Certificates, duly pledged in favour
of the Collector shall also be
furnished within a period of seven
days from the jgrant or renewal
of the license;
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(b) Fora license in FrJImls L-3A,

L-4A and L-5A-

(i) One lac ten thpusand
rupees

(i1) ' sixty thousand rupees

(c) For;a license in

Form L-5B-

(i) supplementary license
fee for retail vend of
draught beer in a bar
attached to a restaurant.

(ii) independent pub license
fee

(d)

(e) Fora license in Form L-2B

For a license in Form L-12C

(f) Fora license in Form L-5C

(g) Forn license in the
lawn attached to L+,
L-4A and L-12C

(h) L-1 Canteen Store Depot

for town with population of one
lac or more; and

for places not covered by item (i)
above;

thirty thousand rupees; and

thirty thousand rupees and in
addition o the fee, a security or
ten thousand rupees in the shape
of National Savings Certificates,
duly pledged in favour of the
Collector, shall also be furnished
within seven days of the grant or
renewal of such ligense;

one lac and fifty thousand rupee;

three lac
Deparmental Store or such like
Store;

rupees  for a

fifty thousand rupees for each
license;

twenty thgusand rupees for each
license; and

twelve lac rupees:

Brovided that in addition to fixed license fee, assessed fee, as
prescribed in rule 31:,; shall alsd be payable by such license holders.
" The gssessed fee shall be payable at the time of issue of permits to

such licensees.”.
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|
In addition to the aforesaid assessed fee, an additional as-
sessed fee at the ratg of rupees two per bulk litre, and a special
assessed fee at the rate of rupees five per bulk litre on both light

beer and §trong beet, shall also be levied at the stage of issue of
permits to L-1 Llchsees

8. Injthe said ruh.a; in rule 35, for sub-rule {2), the following shall be
substituted; namely;

1“(2) The Punjab Medium Liquor and Indian Made Foreign Liquor
vends shall be disposed of as Licensing Units. A Licensing Unit in
urban areas shall consisti of one L-14A vend and one L-2 vend. In
rural areas, 2 Licensing Unit may consist of single or multiple L-14A
vends, subject to a maxirnum of five vends in one unit. One L-2 vead
may also be added to any of the aforesaid rural units; provided that
lthe total license fee ofithel unit is not less than Rs. 35 lac. The

licensing units shall be formed by the Collector with the approval of
 the Excise Commissiongr, Punjab.

Tre number of licensing ugits in a group or zone shall be as underi—
(i)

In Municipal Corporations  Geographical zones consisting of
of Amritzar, Jalandharand  five to nine units ;
Ludhiang

(u) In Municipal Corparations Upto group of seven units;
Patiala and Bathinda

: ;(iii) In District Headquarters Upto group of five units ;
- other than the Municipal
1: Corporations
i@v) InSub-Divisional Upto group of four units ;
|

Headqudrters, Municipal

Committees, other than

District Headquarters and
i Nagar Pf;mcha}fats; and

i(V) Rural argas Upto group of two units;
Z*mes will be allowed in places approved by the Excise Commissioner,

Ajgroup or zorie shall be formed by the Callector with the prior approval
01 the Excise C&mm.ssmner

The license fee of a group jor z}one shall be the sum total of the license
f . prescribed for each oﬂlthe‘umts in that group or zone.
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A person shall not be allowed to submit more than five applica-
tions per licensing unit/ group/ zone in Corporation areas. However, in
other urban areas, namely District Head Quarters, Sub- Divisional Head
Quarters, Municipal Committees, other than district Head Quarters and
Nagar Panchayats, a person shall not be allowed to file more than 30
applications irrespective of the number of licensing units or groups in
that area. Similarly, in rural areas, the limit will be of 20 applications for
each licensing unit or group.

If it is found that applications have not been received for all the
Units in a particular area, the Excise and Taxation Commissioner may, if
satisfied that a part allotment of Units/ Groups / zones in such area will
adversely affect the Staté revenue, or that it may impinge upon the smooth
administration of Excise laws in such area, he may cancel the allotment
procedure for that particular area. To facilitate the re-allotment of such
units, the Excise and Taxation Commissioner may invite fresh applica-
tions with or without reorganizing the groups. The groups or zones may
be enlarged at this stage to include all the Units in that location or area.”

9. In the said rules, in rule 36,

(a) for sub-rule {2), the following sub-rule shail be substituted,
namely:—
“{2) The application form for the grant of liquor vends shall be
available in the office of the Assistant Excise and Taxation
Commissioner:(hereinafier referred to as AETC), In-charge of the
district on payment of rupees ten thousand for single unit. If, in an
area, more thap single unit is allotted on single application form,
then the fee structure shall be as follows:-

(1} Groyip of two units i Rs. 18000
(if) Group of three units ... Rs. 27000
(i) Grofip of four units -l Rs. 36000
{iv) Group of five units - Rs. 42000
(v) Group of six units o Rs. 45000
(vi) Gmﬁp of seven units and i Rs. 50000
(wii} Zones within Corporation Bl Rs. 50000

of Amritsar, Jalandhar and

Ludhiana

The fee shall not be refundable or adjustable, If the first or any
subsequent allotment procedure is cancelled by the department or,
any application form is rejected by the department being invalid and
not put to draw of lots, then the amount of application fee will be
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refunded to the doncerned applicant, after deducting rupees two
thousand as procgssing fee. The entire proceeds from the sale of
application forms shall be utilized for the welfare af scheduled castes
to meet the expenditure on their pensions and shagun scheme.

|
The application forms shall be serially numbered at three places,
|
i.e. in the application form, in the slip of draw of lots and on the
receipt, issued to the applicant.”.

(b) for sub-rules () and (14), the following sub-rules shall,
respectively, be substituted, namely ;

t

“{6) (a) A successful applicant shall be required to | ay allotment fee

immediately on *he draw of his lot which shall/be Rs. 10.00 Lac

per unit or group or zone in the case of 2 Co oration, and Rs.

5.00 Lac per uni1 or group in District Head Ql;lairers, and Rs. 2.00

Lac per unit or group in other areas. This paynjent may be made

by cash or through demand draft, banker’s cheque, pay order or
other pre paid Bank instruments. f.

(b) The next draw slhall be made after the first su#cessful applicant
deposits the amaunt of allotment fee due from t}im. Failure to de-
posit allotment E‘éc shall lead to disqualification drnd cancellation of
allotment. | ‘

(14) The allotment feg charged in the above manner shall be adjusted
tawards the fifteen per cent, security, which shall be recoverad in
the following manner:—

(i) five per cent within 48 hours of the draw of lots; and
(i) ten per cent within 96 hours of the draw of lots.
(c) after sub-rule (14), the following sub-rule shall be #nserted namely:—
(14-A) Notwithstanding anything contained in sub-rjle (14), the entire
fifteen per cent Fecurity shall have to be deposijted by 31st day of
March, in case the period of forty-eight hours dr ninety-six hours,

as the case mny; be, is completed after the 31s{ day of March.;

(d) in sub-rule (16), for the letters and figures “R*. 1357, the letters
and figures “Rs, 146” shall be substituted.
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(¢) in sub-rule (28), for the words “The licensee shall be required to
open his vend on the first day of April or within a period of one
month from the commencement of the financial year, failing which
his allotment shall be cancelled”, the following shall be substituted
namely:—

“The licensee shall be required to open his vend on or before 15th day of
April 2010. In case, he fails to do so, the AETC of the district
concerned may extend the said period upto 30th day of April 2010
on payment of late fee of Rs. 25,000/- in respect of the area falling
within the jurisdiction of a Municipal Corporation, and Rs. 10,000/-
in other areas.”,

(f) in sub-rule (30), in the proviso, for the figures “2009”, the figures
“2010” shall be substituted ; and

(vi) for sub-rules (38), (39) and (40), the following sub-rules shall,
respectively; be substituted namely:—

“(38) 50 per cent of the total quota of PML shall be lifted by a L-14A
license from the distillery specified and allocated to him by the
Excise Commissioner and the remaining 50 per cent of the quota,
may be lified by him from any distillery of his choice.

(39) A licensee shall also be allowed to lift additional quota of both Punjab
Medium Liquor and Indian Made Foreign Liquor to the extent of
10 per cent of the|total quota. This quota shall be allowed to be
lifted at the end of each quarter after the licensee has lifted full

guota.

In the first quarter, 25 per cent of the additional quota shall
be given @ Rs. 8/~ per PL for Punjab Medium Liquor and
@ Rs. 10/- per PL for [ndian Made Foreign Liquor.

In the secand quarter, the 20 per cent quota shall be allowed to be
lifted at the aforesaid rates.

In the third quarter, another 30 per cent quota shall be allowed to
be lified on the payment of Rs. 6/- per PL on Punjab Medium
Liquor and Rs. 8/- per PL on Indian Made Foreign Liquor.
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(40)

In the fourth |quarter, the remaining 20 per cent quota, shall be
allowed, to be lifted at the rates, as specified for lifting the quota
in the first quarter. This quota shall be lifted by & licensee from any
distillery of his choice in the case of Punjab Medium Liquor. In the
case of Indian tlade Foreign Liguor, this quota shall be lifted by
the licensee from any L-1 of his choice in the State of Punjab.

The licensees h%ving L-2 vends attached to their units, will be given
the option to convert 20 per cent of the fixed quota of Punjab
Medium I,iquuﬂ into Indian Made Foreign Liquor. This option shall
be exercised in respect of medium brands of Indian Made Foreign
Liguor only for the distilleries producing country liquor and their
own registered Punjab Medium Liquor. The Extra License Fee for
such conversion shall be at a concessional rate of Rs. 17/- per PL.
This option shall not be allowed to licensee, who have only L-14A
vend in his licénsing unit. The conversion from Punjab Medium
Liquor to Indiab Made Foreign Liquor will be only from the open
50 per cent quota of Punjab Medium Liquor which shall be lifted
from any of the allotted distilleries, which are producing their own
registered India;n Made Foreign Liquor brands.”.

10. In the said rules, in rule 36-A, for sub- rules (1), (2), (3) and (5), the
following sub-rules, shall respectively, be substituted, namely:—

(1)

The Punjab §Medium Liquor of 50° and Rum/Gin/Whisky of
65", shall be allowed to be sold at Punjab Medium Liquor vends.

(2) The minimum sale price in respect of Punjab Medium Liquor

shall be fixed as under:—
(a) Punjab Medium Liquor 50°
|

Crugrt = Rs. 95/-
I’irit =  Rs. 55/
Nip = Rs. 35/
WNapo =  Rs.25/-
(b) Rum/Gin/Whisky of 65°

Qu;a.r‘t = Rs. 110/
Pint = Rs. 65/-
Nip =  Rs. 35~
Nano = Rs. 25/

Provided that the minimum retail price of Punjab Medium Liquor may be
increased or decreased marginally after the fixation of the Ex-distillery Issue
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Price by the State Government.”.

(3) Indian Made Foreign Liquor, to be sold in the State of Punjab,
shall be classified in the fullm;iwing 13 different categories with extra license fee,
specified against each category, namely:—

Name of the Category |~ Ex-Distillery Price (landed | Extra license fee
Cost per case of 9 BL in Rs.) {Rs./PL)
Economy 100-300 30
Medium 301-450 30
Regular 451-650 30
Semi Premium 651-800 30
Upper Semi Premiun ' 801-900 30
Premium 901-1200 45
Super Premium 1201-1900 45
Semi Deluxe 1901-2300 45
Deluxe 2301-2800 45
Upper Deluxe 2801-3200 45
Super Deluxe 3201-4000 A5
Scotch
Category-1 5001-7000 45
Category-2 7001 and above 45

Minimum sale prige in respect of Indian Made Foreign Liquor shall be
fixed as under :—

Brand (-)uart Pint Nip

Economy Brand Rs. 155 Rs, 80 Rs. 45
Medium Brand Rs. 175 Rs. 90 Rs. 50
Regular Brand Rs. 195 Rs.100 Rs. 55
Semi Premium Brand Rs. 215 Rs. 110 Rs. 60
Upper Semi Premium Brand Rs. 235 Rs, 120 Rs. 65
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Brand Quart Pint Nip
Premjum Brand Rs. 280 Rs. 145 Rs. 80
Supes Premium Brand Rs. 320 Rs. 165 Rs. 85
Semi|Deluxe Brand Rs. 360 Rs. 185  Rs. 100
Deluxe Brand Rs. 380 Rs. 195 Rs. 105
Uppef Deluxe Brand Rs. 420 Rs, 215 Rs. 115
Super Deluxe Brand Rs. 460 Rs. 235 Rs. 125
Scot¢h Quart Pin{ Nip
Category-1 Rs. 720 Rs. 370 Rs. 195 .
Category-2 o _ Rs, 920 Rs. 470 Rs. 245
{5) ! The value of ene licensing unit in terms of license fee shall be as
under—-
Serial Category Value

No.

| Municipal Corporation Rs. 50.00 Lac to Rs. 100.00 Lac

with variation of Rs. 1.00 Lac.

2 Municipal Committee Rs. 35.00 Lac 1o Rs. 100.00
and NotifiediArea | Lac with variation of Rs. 1.00
Committee (including Lac.

Nagar Panchayat)
3 Rural Rs. 15.00 Lac to Rs. 100.00 Lac

with variation ‘.’f Rs. 1.00 Lac.”.

11. In t_l;e said niles, in rule 38, after special condition (2-C), the
following special condition shall be inserted, namely:—

“(24D} A license in:Form L-2D for the retail vend of beer and wine for
' consumption off the premises.

(i} The license shall be renewable by the Collector.

(i) The licensee shall sell wine of all types up to 13.5% v/v |

and beer imparted from abroad (bottled in origin) for
consumption off the premises,

(iii) The |icensee shall maintain accounts of receipts and sales '

and submit to the Excise Inspector & monthly abstract of
such/receipts and sales in Form M-66.”.
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12, In the said rules, for the existing Application Form reffered to in
ruie 36, the following shall be substituted namely:—

“DEPARTMENT OF EXCISE AND TAXATION, PUNJAB
(see rule 36)

Application for the Allotment of Retail Sale Licenses of Punjab
Medium Liguor (L-14A) and Indian Made Foreign Liquor (L-2)
for the year, 2010-2011
(Separate Application Form to be submitted for each licensing

Univ/Group/Zone)
Serial No. Application Fee Ra. L
(Non-refundable Mode of payment
/mon-zdjustable} Cash
Bank instruments
To
AfTin 1 recent
passport size
The Assistant Excise and Taxation Commissioner, photograph.
District il |
Sir! Madam

I hereby submit my request for consideration for the allotment of
licensing unit/ proup/ zomne in_

Annual License fee  |RS. __luec

2. My pariiculars are as under :—

(i) Mame

(i) Father's/Husband’s Name

(iif) Postal Address:

(iv) Age (should be above 23 years)

(v) Telephone MNo.(s)

Signature of the Applicant.
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PART-I

{Ship]| for draw of lows)

Serial No. District:

Mame of the applicant f

Code No.of the | Annual License fee | Rs. | Lac
Licensing Unit! (
Group/Zone

Signature of the Applicant.

Sign,
AETC District incharge | ETO(X) EVETI
-—-(:q!l from here
|  PART-TI
;(Reﬁeipt}
Serial No. |
Received from Sh./Smt. |
Sfo, Wio, Dio = i
o i 8 _application along with the

requisite documents, for the grant of the following licensing Unit:—

Name of the Licensing Unit/Group/Zone applied for:

Code No. of the Annual License fee
Licensing Unit/
Group/Zone

Date:

Rs. Lac

" Plage: |

Time: |

I Signature of the mcaiviétg Official
With office stamp
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(Specimen affidavit to be furnished by a successful allottee before the
commencement of business)

AFFIDAVIT

I _
ShoiDin/Wio |
do hereby selemnly affirm and declare as under :—

1. That I have not been convicted of any non-bailable offence, by a criminal
court.

2. That | have not held a license in the State of Punjab for the sale of any
intoxicant, which was cancelled for failure to pay the license fee.

3. That | am not a defaulter under any of the Acts administered by the Excise
and Taxation Depariment, Punjab.

4.  That 1 undertake to abide by the provisions of the Punjab Excise Act, 1914
(Act 1 of 1914) and the rules framed thereunder and the terms and conditions
of the license.

Place Deponent
Date :

Verification
Verified that the above statement is true and correct to the best of my
knowledge and belief and nothing has been concealed therein.
Deponent

Attested

Signature and Stamp of notary public”.

A VENU PRASAD,

Excise Commissioner, Punjab.




